CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

O.A, 144/93

Friéay, the feurteenth day ef January, 1994

MRe Neo DHARMADAN MEMBER (JUUL IAL)
MRe S+ KASIPANDIAN MEMBR (ADMINISTRATIVE)

De Mubaleedharan Hair

Sub Pestmaster,Thakazhy P.0.

Alleppey District Applicant
By Advecate Mre KeR.B. Kaimal -
VS

1. Pestmaster General,Central Regien:
Kechi

2. Supdt. ef Pest Offices,Alleppey

3. Postmaster, Head Pest Office,Alleppey Respendents
By Advecate Mr. K. Karthikeya -Panicker,ACG C

N. DHARMADAN

The applicant is a Sub-Pestmdster. He is

aggrieved by Annexure-V. preceedings of the Supdt. ef

Pest Officas, Alleppey dated 2.12.92.

2. : Applicaat submitted ﬁhat he is entitled to
stepping up of pay in the grade of LSG en a par with his
junier Shri P.S. Kuttappa Panickerw Accerding te the
applicant, the impugned erder was the subject matter

in 0.A. 69/93. After censidering the cententiens raised
by the respendents alse in that case, the tribunal quashed.
the impugncd erder. Hence, this case can alse be allewed
fellewing the judgment in OA 69/93.

3. ~ The learned counSel fer m spondents whe
verified the Judq;t:ent in 0.A. 69/93 submitted befoze us
that there is/difference in the matter except that se far
as the applicant is cencerned, he was net given the
fixatien ef pay igneriny the earlier efficidating service
and eanCe}lation of the erder as in the case eof 0.A.69/93.

Accerdin, te. us this aspect dees net gistjnguish the case |
The erders clallenged. in beth the cases are tihie same.
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4. Se far as the applicants in 0.A. 69/93 are
concerped, there was a fixatien ef pay ignering their

earlier service sincq they wer aggrieved 5y the cancellatien
and rejection ef their claim fer fixatien ef pay.they filed
the eriginal applicatien.

Se - Going threugh the documents and censidering the
cententiens, we are of the view that the'very-same'order was
quashed in O.A. 63/93. ‘There is no material te take a
different view. Accerdingly, we foliew the judgment in

O.A. 69/93 and quash Annexwe-V and diret the respondents

te £ix. the date of increment ef the applicant as 1.2.86

~ in the scale ef pay ef ks« 1400-2300 with all censequential

benefits including arrears ef salarye This shall be dene
within a peried ef feur menths frem the diate of receipt of

the cepy of this judgment.

6e There shall be\no order as to cests.
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(5. KASIPANDIAN) (M. DHARMADAN)

MEMBER (ADMINISTRATIVE) - MEMBER (JUDICIAL)
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